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C.FJ'TrRAL ADMIEISTRATIVE TIE.SJNkLVJkHATI BEi\H,GJWAHATI 

ORIGINAL APPLICATIOJN1g 3j: 1995. 

N" 
............... 	

....4PPLI0ANT(s) 

Union of India & Ors, ... 	 RESPOE(S) 

For the Applicant(s) ... 	Mr.B.K.Sharma 

Mr.S.C.Biswas 

Mr .  . K. Bhatta charyya 

For the Respondent(s) 	Mr.A.K.Choudhury, Addi.C.G.SaG. 

OFFICE NOTE 	 DATE 	 ORDER 

149-95 	 Mr.B.K.Sharma for the applicant. 

V 	 Mr.A.K.ChoudhuryAddl.C.G.S.C. for 

respondents on notice. 
V 	 to 

LeaveLjoin in single applica- 

tion granted. In view of pending O.A. 

NO.168 of 1995 application admitted. 

• 	 1espondents to file written statement 

on orbefore 13-11-95. Pending further 
V 	

order the operation of the order con- 
V 	 S 

tain1. 	letters dted 26-7-95 and 

31-7-95 Is hereby stayed. Liberty to 

respondents to file show cause and 
S 	

V. seek modification is advDsed. Retun- 

IC~~g_r_ c~-
• 	 V 	

nable on 13-11-95. 	
V 

I-i----- 	 AdjournedVto'13_11_95. 

r L4J Ct 4 ,U, 

Vic e-Chairman 

Ae 5 'er 	d 
lm 

LI 
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* O.A.No. /g /95. 

	

14.11,95 	Mr B ,K.Sharrfla for the appli.- 

cant. 

Mr A.K.ChOuQhUrY,Addl .Z.G.S.0 

fai the reâpondénts. 

• 	At the request of learned Addi.. 

C.G.S.0 time granted for written 

statement. 

	

• 	Ad journed. cr orders to 

8.1.l996 

M 	 Vice-Chairman 



GP7) 

O .A o NO t/1995  

8-1-96 
MrB.KoSharma for - 	ay1icant.. 

Mr.A..Kddl..CeGSC.. for U 	esponc.cnts... 

• 	 • 	 djourned for orders :o 19-2-96... 

Liberty to file counter. 

Mem er 	 Vice-Chairman 
I 
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19-296 	Mr.S.oha 	or t1-

or 
MrJ'SK. 	

z1d1.C.GoS .c. •± 

the respofldeflt To be 1ist 	
Eo 

eariflg on 25-4-96 . 

Member 	
vice-Chairman  

ira 



O.A.No. i,1r 
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z4k 	 TTL 

25.4.96 	 Mr  
. ouy ut Y, :druea tGai. 

C.G.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 

O.A. ready for hearing. 

List for hearing on 7.6.96. 

Me& 
nkm 

4,. 



O.A.No. 188/95 

: 	 17.7.96 	Learned counsel Mr K.S. Bhattacharjee 

for the applicants and learned Addi. C.G.S.C., 

Mr A.K. Choudhury for the respondents. 

In the course of submission during the 

hearing of this O.A., learned counsel Mr 

Bhattacharjee appearing for the applicants in the 

O.A. had placed reliance among others on the 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support of his 

contention that Special Compensatory (Remote 

Locality) Allowance is admissible simultaneously 

with the Field Service Concession to the civilian 

employees working under the Military Engineering 

Service: 

1). Order dated 29.3.1994 in O.A.No.480/89 

- D.B. Sonar and others -vs- Union of India. 

2) 	Order dated 30.8.1994 in O.A.No.174/93 - 

Satish Ch Omar -vs- Union of India. 

After the hearing was over it was noticed 

that the order dated 25.4.1996 passed by the Hon'ble 

Supreme Court in SLP (CC No.1821) (in Union 

of India and others -vs- D.B. Sonar and others) 

arising from order dated 17.11.1995 of Guwahati 

Bench in R.A.No.3/95 in O.A.No.480/89 had been 

received. This order could not be discussed during 

the course of hearing. Hence in order to give 

opportunity to the both the sides the O.A. has 

been placed for being spoken to. 

After hearing the counsel for the parties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipt of the final 

order from the Hon'ble Supreme Court in the above 

mentioned SLP, namely, Union of India and others 

-vs- D.B. Sonar and others. 

Copy of the order may be furnished 

to the counsel for the parties. 

6 
Member 

nkm 



O.A. No. 

OFFICE NOTES 	 DATE 	 C(IJRT' s ORDER 

12.7.96 Mr.A.K.Choudhury, learned 1ddl.C.GS.C. present 
S I 

 and informs that 1lr. K.Bhattacharjee has some 

personal difficulties today and requests for 

listing the matter S in next week. 

List on 17.7.96 for hearing ('For being 

spoken'to'). 	
S 

S 	
S 	 Ne' 

S 	 S 	trd 	 S 



O.A.No. 

5..96 	Mr K.Bhattacharjee for the applicant. 

Mr A.R.Choudhury,Addl.C.G.S.0 for the 

resxxx3nts. 
uom.tSsion 

of both the counsel heard 

and concluded. Judgment reserved. 

Merrer 



4 	 I  

NO.1c 

7.6.96 	Mr. K.Bhattacharjee for the applicants. 
• 	 Mr. 	A.K.Choudhury, 	Addi. 	C.G.S.C. 	for' the 

• 	 respondents. 

- 	 Hearing adjourned to 25.6.96. 	• 	 , 	 ;, 

1 , 

 

Member 	 Meh~(,41 

trd 

• 	25.66 	 ccuns1 raI.aMttachejo lot' 	• 

tho oUcant 
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14t for hw,,rirq On 7.96 booxe S1ngi' 
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O.A.No./s)olc 

25.6.97 	None present. List for hearing on 6.8.97. 

4
Me-mber 

nkm 

CA 

20.8.97 	 Heard Mr K4-13hattaeharjee for the 
appLtcant and Hr 1.K.Choudbuzy.1earned 

dd1.CS,C for the reaporidentao 

oourieei of bcth sdea have comple 

ted theIr subnd.aaione * Hearing cone Luded. 
JUdUrnent reeerved, 

pg 

10-9-97 	
Judgment and order pronounced. 

Application is disposed of in terms. 
of the direction contained in the 
order. I'b order as to costs. 

Me4me—r 
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CENTRAL ADMINIRATIVE TRIBflAL, 	1AI B:CH. 1. 

Date of Order : This the 10th Day of September, 1997. 

Sk.rIG.L.sang1yirieAdm.tnistrative Menthr. 

O.A.No. 168 of 1995. 

Sri Tikendrajit Brahiia & 23 others :. . Applicants 

- Versus - 

Union of India & Ors. 	 . . . Respondents 

C.A,No. 183 of 1995. 

Sri Gangadhar Kalita & 18 others 	. . . Applicants 

Versus - 

Union of India & Ors, 	 . . 	Respondents 

O.A.No. 184 of 1995 

Sri Baikuntha Das & 14 others 	 . . . Applicants 

- Versus - 

Union of India & Ors 	 . . .Respondeflts 

O.1.NO.185 of 1995. 

Sri P.R.Rajak & 11 others 	 . 

- Versus - 

. 	.Appllcants 

Union of India & Ors. 	 . . . Respondnt$. 

O.A.NO. 186 of 1995. 

Sri K.K.Choudhury & 26 others 	 . . 	. Applicahts. 

- Versus - 
Union of India & Ors. 	 . . . Respondents. 

O.A.NO. 	18? 	of 1995. - 

Sri Tapeswar Singh & 16 others 	 . . .App1icans 

- Versus 

Union of India & Ors 	 . 	. . Respondents. 

C.A.No. 	188 of 	1995. 

5r. Prert Kumar Eushya & 23 others 	. . 	.Applicants 	1) 
-Versus- 

.1 

tnion of 	Inàia..&Ps. 	 . . . Respondents 

O.A.NOrJ,cs 	of 	1995. 

i Mahendra Kurnr Das & 21 others . .Appiicants. 

- Versus 

Union of India & Ors. 	 . . .Responderits 

contd...2 



7 
O.A. NO. 190 of 1995. , 

H 

_sri Narendra Pandey & 27 others. . . . Applicants  

VIS -  
1 .Unlon of india  

• 	 represented by :the Secretary to 
• 	 the Govt. of- India. Ministry of 

: Defence (Engineiri-Chief Branch) 
army. Head 3iarters, New Delhi • 

2.ThechiefEflgineér 
• 	 EaStern Command. Headquarter .Caicutta. 

Orrison Engineer. 
• 	 859 -Engineer -Works Section 

• 	 C/O 99 A.P.O. 

Contrbllerof Defence Accounts, 
Gauhati. • •. •. -Respondents 

O.A.NOo 191 of 1995. 

Sri Rajat Kantl Dey & 24 others •. . . Applicants 
• 	 Versus 

19 Union of 1ndia 

The 0hief Engineer,. 
Eastern Command, 

Calcutta. 

Garrison Engineer, 
859 Engineer Works Section. 
C/o 99 A.P.O. 

Controller of Defence Accounts 1  
Gauhat.i 	-- . • o Respondents. 

O.A.NO. 192 of 1995 • 

Sri Jugal Das & 24 others . . 	Jppiic ants 
-Versus.. 

I. Union of India 
2. The Chief Engineer. 

Eastern Command H.Q. 
Calcutta. 

3 • Garrison Engineer, 
859 Engineer Works Section 
do 99 A.P.O. 

Controller of Defence Acccunts, 
Gauhati - . . . .Respondents 

O.A.No. 193 of 1995. 

Sri Ananda Ch. Sarma & 22 others . . 	• Applicants 

-Versus- 

Union of India 1 
The Chief Engineer, 

•astern. Command, M.D. 
calcutta. 

Garrison Engineer, 
• 	 859 Engineer Works -ctton 

-• 	 - 	do 99 A.P.O. . . • Respondente 

contd.. 3 
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O.k No. 194 of 1995 	 - 	- 

Sri Mi]. Cli. Sarkar & 23 others. 	. . . Applicants. 

- 	Versus - 	 *, 

1, Union of India  

The Chief Engineer,  
Eastern Command H.Q. 
Calcutta. 	 •• 

Garrison Engineer, 
859 Engineer Works Section s  
C/099A.P.O. 	 H 
Controller of Defence Accounts 	 - 
Gauhati. 	 . . . Respondents. 

O.A.NO. 195 of 1995. 

William Sn.tth & 21 others 	 . . . Applicants. 

Versusi. 

 Un.ton of India 

 The Chief Engineer. 
Eastern Command H • Q. 
Calcutta. 

 Garrison Engineer. 
859 Engineer Works Section -- 
c/c 99 A.P.O. 

 Controller of Defence Accounts. 
Gauhati . . . Respondents 

O.A. NO. 196 of 1995. 

Sri Someswar flhuyan & 24 others . . . Applicants 

L WrEUS -. 

 union of India 	
0 

 The Chief Engineer. 
Eastern Command H • 0. 
Calcutta. 

 Garrison 	Engineer, 
859 Engineer Works Section c/O 99 A.P.O. 

 Controller of Defence Accounts. 
Gauhatt. 

O.A.NO. 197 of 1995- 0 1 
Sri c.K.Janardhar & 24 others . . . Applicant 

- Versus - 

LZinion of India & others . . . Respondents 

 The ChIef Engineer, 
Eastern Command H.Q..Calcutta. 

 Garrison Engineer, 
859 Engineer Works Section c/o 99 A.P.0. 

 Controller of Defence Accounts ) 
Gauhati. . . . Respondents 

dvocatOs for all the a,licants : Sri B.K.Sharma & 
K.Bhattacharjee 

Advocate for all the respondents : Sri A.K.ChOUdhUryo, 
idl.C.G.S.C. 

contd04 
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.0.16.SANGLYINE.ADM1RAT 	MEMB. 

The  applicants .n athe above  mentioned 16 (sixteen) 

original Applications are employees xndeE the Military 

Engineering Service and posted in various places in the 

State of Arunachal pradesh. permission to submit combined 

applications had been granted. Facts and law involved in 

these applications are same and therefore, for the sake 

of convenience the Original Applications are disposed of 

by this common order. 	
V 

2. 	The Special Compensatory (Remote Locality) 

V 	 Allowance was paid to the Defence  Civilian employees 

posted in the NEWLY DEFINED FIELD AREAS and MODIFIED 

FIELD AREAS with effect from 1.4.1993 vide Ministry of 

Defence No.8/37269/AO/PS-3(a)/165/D (Pay/Services) 

• dated 314.1995 as follows. * 

041) Defence civilian employees serving 
in thenewly defined field areas will 

- 	 continue to be extended the concession 	V 

ènume rated in Mnexure 'C' to Govt 
V 	

letter. No .A/02586/AG/PS 3(a)/97-5/D 
(Pay/Services) dt 25 Jan 0 64. Defence 

• 	 civilians employees serving in Newly 
V 	 Defined Field Areas will continue to 

V 	 be extended the concessions enumerated 
• 	 in Appendix 'B' to Cvt letter No. AP 

25762/AG/Ps 3(a)/146-S/2/D(Pay/Services) 
dt 2nd March 1968. 

ii) In addition to above, the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 

• field areas will be entitled to payment 
V 

of Special Compensatory (Remote Locality) 1 
Allowance and other allowances as 
admisaible to defence civilians as per 
the existing instructions issued by 	

V 
V 	 this Ministry from time to t.tme.w 

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/PS-3(a)/1862/D(pay)/Services) 

dated 12.9.1995 as below : 

UThese orders will come into force 
w.eef the date of issue of this letter 

contd... 
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namely w.e.f. 31.1.95..In.otLr wore, 

	

• 	no recovery will be made, on account 

	

- 	of concessions like free rat.jons/free ., •. 
single acconunodat.ton etc.. already 
availed of by Defence Civilians a1part 
of Field Service Concession's from' 	' 
104.93 to 31.1.95. Sirn.tlarly,..ño payment 1 
on account of 	/S SCA(L) will 
also be made from 104.93 .to.30.1..95.N. 

Further amendment had been made to the letter dated 

31.1.1995 above vide Ministrypf Defence' letter NOB/ 

37269/AG/PSii.3(a)/7800D(pay/servjcee) dated 17,4.1995 	H 

insofar as it relates to employea pos.edJñ the .Newly' 

Defined Field Areas andi-nèwly'defined Modified Field Areas 
asbelow: 

.'The Defence Civilian employees, serving 
in the newly defined modified Field 
areaa,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Civilians e  
as hithertofore, under existing 
instructions issued by this Min.tatry 
from time to time. However,in respect 
of Defence Civilians employees in the 
newly defined Field Areas, Special. 
Compensatory (Remote Locality) Al].ow.. 
,ance and othéi allowances are not 
concurrently admissible alongwith. 
Field ServiceConcessione.N 

3. 	Heard Mr K.Bhattacharjee, learned counsel for the 

applicants in each Original Application and Mr A.K. 

Choudhury,learned kd1.c.o.s.c for the respondents. The.. 

applicants are Defence clvi han employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (PSC for short), namely. Free 

Ration, Free Single accommodation etc. provided by the 

respondents. Therefore. in terms of the aforesaid letter 

dated 17.4.1995 they are not entitled to the payment of 

Special Compensatory (Remote Locality) Allowance, SCAor 

short, in addition to F. P.Ccordingly the amount of 

paid for the period from 1.4.1993 to 31.1.1995 as not 	I 



he admjssib1e tm and was 

	

- 	 I t-.,  
Learned counéel- ;Mr KiataCharje?StT 

U .  

• 	 . 	
- 	 -.;.•.I.  

• 	 • contention ófthe respondents is not utainaleXnSoCu 
I 	1 

• 	Omar vs.. Gatrison Engineer (1995) 

Tribenal had held that A3?s admjèiIeiñ Ljtó 
S. 	 , ' y.  

FSC. In many other cases such as o.A.No124 and 125 of 

	

- 	 '•-'•- 	-i 

1995 etc • Defence civilian employees pstedri Nagaland 

	

• 	
i 

the Tribunal.had allowed payment of •.A. :-Pirther.in 

UnIon of Indla& Others vs. B.Prasad.-B.S.O and others. 

1997 SCC (t&s) 1055. the Hon'ble ..iprerneCourthad. held 

that üpto 17 a41995 Special tity Allowance and Field •  

Area Special Compensatory (Remote Locality) Allowance 

are admissible together. Thus the applicants are 

entitled to payment of SA(I). 

	

4. 	The cause
• 
 of action arose out of the order 

• 	•' 	•. 	-. 	.• 	•• 	 .• 
No.Pay/Ol dated 26.7 .1995 issued byCDi* 	ihi that 

	

is 	 Ac Controller of Defence counts, Gauhati and the 

order dated 31..7 .95 issued by the Accounts ôffióer of 

the Area AcCO1Iflt8 Office, Shillonge A tussle was going 

on between the administrative authorities of the 

respondents 1 to 3 in one hand and the Audit and Accounts, 

authorities on the other over the question of payment 

of SAalongwith FSC. The CDA# Gwuhati wrote in his 

No.Pay/O1 dated 26.7.95 : 

'tIn view of pending clarification 
regarding application of prOViSiOfl8 
of Min of Defence letter. dt.31.-1--95 
and 17-4-95 payment on account of 
SA(RL) for the period 1-4-93 onwards 
already made is irregular and unau- 
thorised and requiring recovery in 
lumpsum from the :ensuing pay bills 
without any coneideratipn 	d inti- 
mated to this. •AO •ShiUonghas 
already been i&structed ieffect 
recovery in lump-Sum. 

contd... 
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• 	..As per.,Min of let letter dated. 13-1-95 
* certain Area :Of Arunacliál Pradèsi have been 

classified both• Field and Modified Field Area 
as well) Pleaseintimate specificauthority 

.• 	classifying your office location In Modified 
field Area. If located in modiflea field area, 
facility of F5C may be •-stppdforthwith and 
recvery If any from 1-2-95 on acóuntof:cdt 
of Free Ration7single accommodation may be. 
effected before allowing SCA(RL). 

In 	uture advice of your AAO : CE. on financial 
matter may inveriable be accepted to avoid any 
com1ication which has arisen nowo" 

The Accounts Officer, ShIllon 	followed it up as below: 

The recoveries may please be effedted from 
the concerned indirected involved in the 
following bills to comply will be directive 
of the CDA Guwahati, 

01/Cash/30 dt.29-5-95. 
01/Cashf31 dt. 29-5-95. 
02/Cash/73 dt. 27-5-95. 
03/Cash/51 dt 17-5-95 
05/Cash/19 dt. 26-5-95 
01/Cash/71 dt.30-6-95 

Thesy p 	bill bearinq voucher No0 0Cash/ 
69 at. 29-5-95y  on account of payment of S 	(RL) 
is returned unpassed for the reason stated 
above," 

Operation of the above two orders have been stayed by 

the Tribunal at admission of the present original appli-

cations. 

5. 	The decision of the Tribunal in S.C.omar(supra) 

was based on the its decision in D.B.Sonatland others. 

SLIP No.17254 of 1995 filed by the respondents was dismi-

ssed by the Hon'ble Supr8ne Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995 D.B.Sonai and others ,1  

Rh 3/95(0.A.48/69)and RA 4/95(OA 49/89) )  and some of the 

other cases referred to by Mr.K.Bhattacharjee were 

subject matter in Union of India and others vs. 

B.Prasad, s.s.o and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Hon'ble Suprne Court In that case. The 

Hon'ble Suprene Court had held In the Order dated 

contd/-. 
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- 	17 .2.1997 in that case that upto 17 .4.1995 the employees 

I 	. 
 

are entitled to both the Special Dety .  Allowance and 

the Field Area Special Compensatory t emote Locality) 

- 	 - —di- 

 

	

and 	to only one Special allowance 

in terms of the aforesaid order dated 17 .4.1995 .Further, 

slaB regards payment of Special Ixity Allowance to Defence 

civilian employees posted in Field Areas and in Modified 

Field Areas-the Government was directed by the Hon'ble 

.1 	Supreme Court ' to modify the order dated 17 .461995 and 	H 
issue the necessary corrigendum. It was also directed 

that Union of.India is not entitled torecover any 

payments made of the perIod prior to 17.4.1995. In the 

impugned order No.Pay/O1 dated 26.7.1995 the CDA had 

1 	referred to the letter dated 13.1.1995 issued by the 

Ninistry of Defence classifying certain areas of Axuna- 

cha]. Pradesh as Field Areas and Modified Field Areas 

and sOught clarification as mentioned therein. Mr A.K. 

 

Choudhury, learned Add1IC.G.S.0 submitted that classi-

fications of areas were made under letter dated 13 .1 .1994 

and not dated 13.1.1995 • Mr K.Shattacharjee submitted 

that the applicants were posted in Modified Field Areas. 

Apart from this clarification. the CDA also sought 

clarification regarding the aforesaid order dated 

17 .4.1995 • The impugned actions of the CDA and the 

Accounts Officer were taken by them pending clarification 

of the order dated31.1.95 and dated 17.4.1995 by the 

authorities under the respondents No.]. to 3. From the 

impugned order No.PM/1/306-CI dated 31.7 .95 issued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates .to the payment of Special Compen 

. - 

I 
/ satory (RL) Allowance made from 4/93 to 1/95 through 

coritd. • .9 

 

: 	.: ... 	 - -, 	 - 	- 
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the vouchers mentioned therein. In some of the orIginal 

applications under consideration however, the CDA, 

Gauhati was not made a respondent while in all the 

Criginal Applications the Accounts Officer, Area ACcOnt 

Office, Shillong was not made a respcndent. In the facts 

and circumstances stated above the respondents 1 to 3 

are directed to comirrunicate to the CDA, Gauhati the 

clarifications sought for by him in the Impugned order 

dated 26.7.95 as mentioned above as soon as it may bc 

possiblee On receipt of the communication from the 

respondents th CDA, Gauhati shall take appropriate action 

Immediately. Till such action is taken by him, the 

operation of the impugned orders In each Original 

Application shall remain suspended. 

With the above directions, the oriuinal aplic 

tions uhdcr consideration are disposed ci Nc. C'iQC' cs 

to cost 

/• 	 (i 

rA 

p 
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/ 

IN THE CENTRL i UNUHTI BEL'CH: 

Gi-UHJfl, 

- 	original ApplicationNo. \ 
g? 

IN  E4TTEROP: 

Sri Pren Kar Baishya and Or •  

•.... i-pplicants. 

- 	 -Vs- - 

Union of India and Ors. 

Respondents 

It il resptfufly submitted for the applicants - 

That the applicants have submitted a joint 

petition seeking relief of, payment of allowances 

and service benefits as admiible to civilan 

/ 

	

	centa1 Government iiployees in terms of Office 

moranda da€.ed 14-12-83 and 1-12-88 of the 

/ ministry of Finance (eptt. •of penditure) of Govt. 
• 	 of India. 

That from facts of the case, it would be 

clear that all the applicants have a common cause 

and interest in it and as such the joint aplicantion 

deserves to be entertained as provided by Rule 4(5) 

of the procedure Rul. 

In these pr1ises it is pro-yed that the 

Hon' bi e Tribunal may be graciously pleas ad: to permit 

filing of single application by all the applicants 

jointly for ends of justice. 

Dated the 



I,  

VEIpIcTIOj 

I, ri • 	'.Q2 .k'r... 
•'0]fl of 	 . 1.. t.. 	 employ ed 

under the Garrison Engineer, 859 Enaineer orkç 

ectionC/O 99 	do herdy verify tht tbe 

contentc a para 	 .. ac tbe 

applictjon 6re true to my knowledge and belief. 

r 

Date: 	 I C. N £. T U R L. 

•1 



AP.NDIX A : 

'FQB 	: 

IiOE1I: 

APPLICATION U1DER SECTION 19 OF. TIM WMINISTRATIVI&  

TRIBU1 	ACT :19 8  5 : 

Title of the case :s:.ri Preni 1.mar Baishya 

&, others. 

- 	
.- . . .. . 

tlnio n of India & others. 

• S0 ••• • Besonde. 

IN.DEX 

S1JTo. &cscription of documents relied upon 	Page No., 

1,Application 	 18 

2.. Annexure A :opy of letter dt.26.1295 	 9-10 

3, nnexue B : Copy of letter cite 31.7.95 	11-12 

+. J.nnemre C : Memo dt. 1. 12,83 	 13- 

5, jnnexure. ID : N erno dt,10 12.88 	 14-15 

• Note : Other documents ref'ered did to in the application 

are seized and possessed by and happen to be in 

the control, custody and power of responuents being 

correspondence exchanged in official- channal 

and may be required to be produced by respondents. 

• 	 . 	

- 

FOR USE IN TRIBUNJL'S OFFIC . SIGNATtifa, OF APPLICANT. 

DA1E OF Ffl ING 	b IGN:AT1 
FOR 	]TRAR: 

/ 



IN THE CLN—fRt;LL iiUiINI TAiJIVE IBtJNL:GUHiTI BE1CH: 

ri Pr€m KumarBaishya son o Late T. 5 0 Baiha, 

ri B.ii, pathak onof Late .N. Pathak, 

•ri Bijay;Mala Das son of •ri X.C. Da, 

ri Chandreswar praad son of Sri p.p.ah, 

.rj Diii Ram 5nof Late C.Prasad,. 

.9ri Ram Nath Ram son of Late .D.Ram, 

Pri B.R.Basntary son of  Late L.R.Basum - tary1 

S.ri Xrishno Mahato on of 5ri G.MähdtO, 

• 	9) Sri Rzim. Babu Rai son of Fri 

10) .ri JitenIKa1ita son of Late G.K.(a1jt, 

• 	11) Sri $.r.Rava son of -late D.iva, 

12) Sri R.Chowdhaiy son of, Late G.BChowiary, 

13).Sri R.LTe].ngh son o Lute D.Singh, 

14) .ri T,(.Bajsha son of Late Harmohan Gaishva, 

15).ri ahabRai son f Harih(-ar ai, 

16).ri Ehikarn Gowala son of Late Ram -wai, 

Sri yam Kishore ,ingh son of, ri Goli ingh, 

ri G.R.Kisore ±ngh son of r.i Goli Si-ngh, 

1) ri G.R. 'hapa son of Dhan F3ahadur, 

Sri J.Kjku son of ia1a Kiku. Bilbuni, 

5ri Boglu Rai son of Rihari Rai, 

Pr i Dilip Belong son of L.te Lal Mohan Belong, 

23)ri E.X.Nath son of Trilochan Nath, 

24) Pri Dilip 

• 	• 	• 	- 	 s ..... all employed in 

Rupa E,4' 

- 	• under the - 

- 



L 

-2- 

under the Garrison Engineer, 

859 Engineer Works cection C/o. 
99 i.P.O. 

•. s.... 	QCctfltc. 

-vs- - 

1. Union of India 

represEnted by,  the cretary to 

the Government of India,Mjnjstrv 

of Defence (Enqincer-in-Chjefs 

T3ranch, army Head uarters(, 

N EW Delhi. 

2 • Tb e Chief Engineer, 

F,stern Command H.j., 

Calcutta. 

Garrison Engineer, 

859 Engineer Works. ectián 

c/o 99  

Controlleof Defetce, 

ccounts, Gauhati. 

esondents. 

Details of pplic.tion : 

)?articulrs of order agQinst which the aplication 

is made - 

Letter No. P/1/306-cI dt. 317-95 iued by 

,~iccounts officer directed to recovery special 

compensatarv (CRL) allowance from/,93 to 1/95. 

Jurisdiction of the Tribunal : 

The applicants declare that the subject matter of 

the order .......3/ 

Clot 

----- 	 - 
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the order agipst which th e7 want redressal is 

within thE jurisdictiOn of the Tribunal. 

.3. LimitatiOn : 

The applicants furthe declare ttit the application 

is within the limittion period prescribed in 

s€ction 2 1 of th .dministratiNe Tribunal ct, 

1985. 

4. Factsof the Case : 

TImt the applicants are civilian defence 

employees of Military Engineer SZVCCS Depart- 

rnent employed under the respondents and as such 

the applicants are posted to work at high altitu- 

des of irunachal pradesh, a hard, remote and 

costly area where neccssities and essential 

rvices of life are very scarce and are adilable. 

only 'on paying abnOrmcilly big prices. 

That the Centril Government ordered for 

payment of special duty and spial compensatory 

(Remote locality) allowances to its employees 

posted in the North-estern Rion of the coun&y 

to attract postings o this remote and costly 

locality. The field srvice concessions were 

extended to the civilians by the Government of 

India, Ministry of Defence vide their letter 

C1) 



dated 25-1-64 as amended from time to. time. The 

applicant are in receipt of Modified field 

service Concessions. Similar cOncessions are also 

being paid to GREF staff posted to this area. 

3) 	. That the need for attracting and retaining 

the services of competent staff for service in the 

North Eastern Region comprising the seven states 

including Arunachal Pradesh was engaging attention 

of the Government and with a,view to review the 

isting allowances and service benefits to nployees 

V 	 posted in this region, a committee under the 

Chairmanship of Srctary, Department of personnel 

and Administrative Reforms was appointed and 

after considering carefully the recommendations 
V. 

	

	
of the Committee, the President of India was pleased 

to decide in favour of allowances and benefjt 

being continued as modified by Goverbment of India 

Office Menorandn Q@ No. 20014/2/83_E.IV of Ministry 

of Finance (Depcitment of Expenditure) issued on 

V 	
/ 	 , 14-12-83. subsequent thereafter another office 

Memorandum being No. 20014/16/86/E.Iv/E.II(B) 
V 	

V 	 dated 1-12-03 was issued making some improvents in 

allowances cnd facilities to employees posted in 

this rejion. 

4) That such .V.....5/ 

V 	

. 
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That sh a 11 o vlc_ nc e§ and faci1iti€ were 

admitted by the audit authorities in the past. 

i.efrence in th i3 connection- may PE. made to letter.  

NO. 1350/tJ2623/EIO(3)  dtcd 2O-2-8 of the C..E. 

T€zpur flereJYy I iflistry of Finance, DepQrtmcnt of F'iqidi-

•turEOfficeMemorandum No. 200414/3/83-MV dated 

• 	 . 	

5 
 29-10-36 sent under .  CE, Z,ws f:ornrded  to the 

responcnt No. 3. Reference in thiq connection may 

also be made to the Ninistry of Finance, Department 

of 	penditure office Nemorndum5No. 20014/4/86- 

E-IV datd 23-9-85 making special mention of the 

• 	 . 	11pl9Vees posted in ixun6chalpradeh nd to ltter 

To. y/24/iv/ic dated 20-2-87 of the C,D.t.,Caubati. 

That, however, in so fr as special 

cornensatinga11ownceis concerned, th. C.D.. 

Gaubati as - pr letter 	dt. 31.1.95 Lnd 17 .4.95 

• 	 aliowedthe applicants to vitháraw the benefitg with 

efrect from 1-4-93 instead of 1-2-B3. The applicants 

begs to. state thct they have withdraw th said 

• benetit_q as per th e Order of.the author.i, from 

1-4-93 underprotest. 

\ 

Beit stat€d here that with •ard to- 

special duly allowance s per memo dt. 14-12-83, 	
5 

and 1-12-88, the applicants has fiid a petition No. 

o.. No. 	and after bearing the matter y ur 

lordship was pleased to disrniseed the petition 

on 3_.7-9•5. 	 S 

S 

S 	 S 

• 	
ccntd......... 

S 	
•\ 	 S  

S 	 4 '-I 
• 	 •• 

-S 	
S 	 S 	

•• 	- 
- 	 ci 
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That on th.e lonQ. .;art of july the petitioner 

wag informed by the office that CD Gaati vide its 

• 	 lettEr -No.. 	1011s dated 2b7-95 has directed the 

C.i.L. Tezpur& 'recovs 	the said amunt of 

which wag paid to the -aiplicantg wef. 1-4-93 to 

1/95 pending clearification. from Iinistry of Defence., 

• 

	

	The arear price to 31.1.95 will b& paid after rcipt 

of clarification from the Ministrj. 

- 	 (Copi-e of letter dt. 26.7. and.31.7.95 

ar 	cloged hre-to and marked as 

•iinnure- 	and B.) 

That the applicants bs to state that the  

V 

 

authori-ty hs alrea cave to direction to it local 

V 	
V 	udit apartment to recov€ry the .•id amount as 

V 	 which was paid earli€r to the aplicants from the 

salaries inspite or the O.M. dated 14-12-83,1.12.88. 

• 	(Copies of 	dt, 14.12.83 nd 1.12.38 

V 	
- 	 are enclosed h€reto and marked as 

• 	
Vflfl€xreC ,  D). 	

V 

V 	
5. GrouncLg 'for relief with ljal provisions 

: 

V 1) 	 For that the applicants are entitled to 

special compensatory allowances ag p -  o. fice 

miioranda at, 14.12.83, 1.12.68 in as mh 

- 	as the gQld mnoranda have beEn  made applicable 

all civilian centrol Govt. employees and 
V 	 • 	

V 	
V 	

cannot be discrimina-ed a-qainst, 

C h i JCt E- 

- 	

V 	 r 
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For that the departmen.tal authorities have 

been 	eied of the matter since after 

1-12-83, initially by making payments in 

accordancewithbffice mrnorandum dt. 

14-12-83, thereafter by making orders stop- 

ing such payments and dirting for 

roveJ, of amounts 	1reaj paid that to 

without seeking any cldrefication is 

gross violation of the applicants right 

which is guaranteed under the constitution 

ofIndi. 

For' that notwithstanding payment of PC&I to 

the 	REF .personài thT being ertitled to 

a11ownc 	and benefits undr O.M. dt. 

14-12-83 and 112-88 also,' th 	aplica;it 

are also €ntitledto such a1lowance 	and 

benefits, effective from 1-12-83 but the' 

game was given effect from 1.4.93 

thich deorived the applicQnts from their 

litimati right. 	' 

iv) For that the respondent fail to understand 

the Orderdt. 3-7-95 passed by this bonble 

Tibunal in letter and sprit as guch'the 

despondent iggued a direction to recovery 

the 	from'the applicant, which is 

miscarriage 	justice toward the applicants. 

'v) , 	 For that the applicants being postec to 

high altitude of Arunachal Pradesh, the 

necessities and .... 

ci 



V 
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nessities and e'seitiai services of life 

are core 	tsuch places and are available 

only or-payment of abnormally hioh prices 

which is far 	that unless the applicants are 

/ 	 compensated by making payment of allowances' 

- 	 nd service benefits as per office rnEmoran da 

dt.- 14-12-83 and 1-12-88, thr shall have to 

face grave.. Injustice and serious injury 

that dided to be remedied by protEcting 

them from the vide at discrimination that 

• 	 V 	 V 	 is guaranteed to thn as citzen/pubUic 

ployees under Articles 14 and 16 of the 

V 	constitute. 

V 	 6. Details 'of Remedies IFxhauqted : 	
V 

7 have awaited at 'The applicants dlare that the 

all remedies awaitable to them under the relevant 	
V 

V 	 • 	

• 	 , 	

SerViCe rules etc, a 	would be revealed from 
V 	

• 	 paragrophy 4 above,. 	 V 

7. Matter 	LoL2r 	i ous ly filed orpending with 

dVl y oth er Court 

The applicants further declare that thej have 

not previousij filed any application, writ 

V 	 petition or suit rarding the matter to rsp€ct 

V 	 of shich this application has been made, before 

V 	 •• 	
/ 	 V, 	

any 	court. 	.......9/ 

V 	

V 	 V 	 • 

• 	
' 
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-- 

any court or any oth er authority or any oth er 

Bench of t1e Tr:ibunal. nor any such application, 

Writ petit±on or suit is pendigg before any as then. 

Be Relief Sought : 

The respondents may be ordered/dirted to pay to 

applicant the spEcial compansating allowances 

in accordance with O.M. dt. 14-12-83 and 1-12-88 

of the Central Government as ref erred above and be * 

further pleased to set aside and Quashed the Order 

dt. 26.7 .95 (. Annexu±'e - 	and 31.7 .95 (Anncure-B) 

Interim Order if aprayed for !  

The respondent may be dirEcted not to give effEct 

of letter dt. 26.7 .95 issued the Sr. A.O. (D) and 

letter dt. 31-7-95 issued by a. O. and also be direc-

ted not to r&ovér the arrear amount paid to the 

applicant pending the clarefication from the Ministry 

of Defence. 

In the event of application being sent by 

ristered post etc • : - Not applicable . 

• 	11. Particulr of Postal Order 

of P • 0. NO. 	£. 

• 	 filed in respect of applictiomi 	. 

fee& date 	 issued by ,Gauhati Head 
- 	

post Office fee Rs. 50/- 

payable at Gauhati is 

- 	annced hereto. 

12 • List of enc los ers 	Annex ur e. 	C 

contd,. •  . . .10/ 
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I,, Sri Prn Kurnar Baishya son of Late T.$. 

Baishya, Enployeed under the Garrison Engineer, 859 

Engineer Works SEction C/O 99 A.P.O. do hereby verify 

that the contents as para t, 	7 
of the application are true to my personal knowledge and 

paras 2,3,5 are believed to be true on lal advice and 

that I have not supported any material fact. 

Date : 	
/ 	

SIC N A T U R E 



-. --.--.------ ---. 	 V 

- 	
(3'c 

$py4OA GazhMtj 1ettr ND Pay/010 dated 

'Sub : 	UF SCj\ () 24jESPECT crIwj3ri 	5TFO1  

It hi-01 	bean intjrtod by ysur AAO GE 	that p.r.nt,rit 	an . • acotoint LiK ut .iC 	(aL) 	(ainr4th F3C) ha 	bh iapLi tfj Indu3trjal pc.ci1 	fr.ri 	V..4w3 to 	31-5..9t 	in 3pite. cr  a1raem,n. 	4th 	cusiJ,t, 

'ADpHr 	I/Q iotter 	eL 	3"-'bid 	17-.4 	Df 	3CtvL1Sne.t 1  Uvtv - nc3tJ1y 	fjnur 	 4rs Ire 	ntjt1cJ tSCA(RL) wnr 	1-4-93 an8 - ns Field sarvjo cnQo88jti 
th,uçjh 	thu 	Gc.jt. 	ettir 	L) 	 31,&,J,,9r,,l••• 

Thc 	al toe 	eoat1jnr pp 	arii 	 iunt 	CA thi 	 11-j5 	 ' n - v3ry cr 	Fica iation/ 
Q1Vdy 3v-i1ad 1i  h1çhz' ouLLt 	authority for 	 let cnu1tta'% 	of 	11Lr, er Og'o,, 	th 	Ic Cw 	iti1 . 	udc.- 	 wict 	:1!n 	ar uOrn, dC it hfl 	Ifl dO Cidn ,j. 	th)t. .'L'Cocv3ry 	or oMt 

1'i,93 	 tL. rry nt b iU.&i1y and paycu3nt 
r.y nt•h 	Px?tLa 	paritd 	1-4-93 to 	31'.1iui95 prnr 	295'ivav 	&mittjitrj 	flD 	fov Ratin/ tiriç 	is bjnq vt1sd. F • 

• 	- T 	1n view,  c,? pandirq Glariricaticn rorip 	upp)ictjn' .0? 
ni' Wtcncu luttur 4t31193 j7rs4u95, pitneflt 

ronurt cf SCARL) rr thm pa'iod 1-4'93 inwQrda Q1rudy.t4d4js 
,.iegu1r ird unuthariad ond ruquirirg rcwtny. tti 1umptn1'i-.m-. -ttin 	cr 	uinQ 	p.ay 	bi].I 	•uithtitsy C 	sjjr;.cj 	intjmata to thiu 	of'riau 	&\u Sb 	LLJnr -n 	'].ry 	b 	fl•In3trac. 	to rrct rGQa3JQry in 1urp.aut 	 • 	• • 

• 	-'. 

 

A3 por 	!1ir 	of Cat' ).tbr dt 	11-j 	ertQjfl 	of 	runaah1 •- rr4dR4h-h,'-,vq bnczn 01a 3 eV104 beth R214 an4 r4ieicdrj1d Aaa' 
Po intirta 	pocitjc 	uthity 	1a3Ji?yiflg7ur ••.; • 	 j 	odir.ta.rio1r.Are 	Ir.1ot , f- in,mpdiri2 

• i'1d1 ur 	racility u? VSC may bi 	etepp 	fthuith Pind .rcosiery ir 	er,a •- • 	ny 	1-2--95 	cn 	tocnun',, ur cest 	t' 	Fri 	R.'tIc/jn'j., 	'.Y' • 
L:Jay us  ofrtjct,j barra 	 5C(RL). 

• 

ri 	ut 	,dv1re 	or,  yuAAO CE cn finct1 	matter.. t6ay'' 
invoriable be 

	

Qaetod to 	uuid 	tiny tcnp'. 1. 1ic.itiwhih hau 	• aje a m ,  ncw. 	 .• • • 	
• 	-; 	.,. 	•• • 	 • 	

: .--. 
• 	". 	• 	,• • 

- 	
(p) 	 .1 

.Criy 	u . 	 -AD 

	

• 	 -: • 

'S 

Cntd,. 	P/2.1 : 	. 	
•;.••:• 	- 

t •.  • 	. 

• 	•• 	• 	• 
• 	S 	I 



• 	 • 	 • 

n C. F.
w  UON, 	 3/XV I dt 7795' • 	9 E4i 	 J 	irocte tg p1oa tâ amount t. 
C(iL) Pynt under iXO and too • 	•. 	

• 	 in LurJ 	 may nut be  nttt 	 FC i 

Th1 	
Ni P/01/105 	

: 

y be rorL'rrd 

I .  ( 	
XTH -À flCu'i 10 	8 uitble ,  Iln . 	.• 

. 

	in 	 -( • 	• ( PUr 	I 	urt ef 	 & 	ufltlrjd pyer 3CAR) to OaPn 	Cjvj1j, ifliflQ' 
f: •  

re 	R 	
, 	

• 

iL 	unrtr that 3) 	U 130Ld i),.. 
pr I1/O1 tar 	 • - 	•: 	 i1 	1Zi 

I 	 - 



Jm 

Armom AQOounts ufrioa, ZQXUM Vii..i, 
,h1toflg1ettur flos Pt1/1/306CIdt3irn7..0 

• 

5!j4 t1'ECIL C 2RTuy(.' AL1O'fUC rtc 
- 

It ha,3 bvn dirncted by thu CW\ Guuhatj to rao:Ag 	tfi 
 

Olzinownt on Rccuunt O fil 5 CA(RL) a.d iai 4/3 tc 1/95 paniig c 

	

• 	 titan 	1intryot rriru,e, 	The orr3ar 	icier t. 	. •,310.915 will no paid 	tav rc6.i,t :f 1:ifioatjn fxgia the 
0 	

. 

	

- 	 As such the 	yr.ent 1.1ndu rr 	4/93 to ihs in the 
aount 	uh tna f&iluigvouph& 	h,webon ntq 	0 

	

rav.ry from tho pay bil 	s. 	• 	 :.. 
:. Thn v2czv-, r ,1 ua cray ploaQ be 	 (m tJe orenoorr,d ••', 	:Lndiriatel nVa1ad in th: f11iuitu; 	tu c%.rti).y will be, • clircctivc, 	1iu JA Cuuihtj, 

	

) u1/c1/3u dt 	 •• 	• 

7.) 	Cil/Cuth/31 di 29.i 0 )5 

O2JCa/73 dt 27 0 ,95 

03/Ca3h/1 dt 17.50L 	 • 

• 	
s) 	D5/caj't/1S ft 	 • 	

• 

. 	 .6) U1/Ca3h/711 	 • 

Th2 UY pay U111 boaring veuhi 	O1/Ca1/69 4t :..  
aDcaUnt cf Pyznt of CA(L) to returned, unpn3ced 4 	r' th rea -i 3ttod a1nia 

0• 	 • 	 • 	 • 	

•.• 

• 	( h 1\1 	. 	 ) 	 ' 	 • 
0: 	

0 

• 	 • 	 • 	
Acct,unt QPtjr 	 • 

• 	 • 	 0 	 • 	 • 	 • 	
• 	 0 

	

0 	
•• 	 • 	 • 

	

• 	 • 	

•. 

A 

/ 	

• 	 •:. 
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COV.j,1fljii 0' 11u1 A  

1141.,T1 	01 1111At.cF. 	
N • 

 

OF 	PiJ.L1U itE 
• •• 	• 	 ULW DkLI1L 	the 14th 

J3 
JJLi&U 

.bj.uot 	 _ 

• 	 L 	t ljj 	 Oj 	0 

• Thu fl(Cc1 £cr attotin(t rim 1  retrining the norvioco of ooinpotent 	
• 

tcer fJtZ' LJtXVi.iO in The  florth lantein FeLlon Ccr4'.iUjflC the tutets 
L AUur,IC811 01.pya j >flipUi, 	 and Tipu'a anu 'thy Urij 	• 	

0 DrLtorien of A n&itia1 t'radwih aIu ILon hIAU been C p,L(;tflg thi 
-ttntion - oi' the Covcrnnjt for ote U11JE s  The Qove1211nt had appothtu 0e011inittce unier The eh r!aiJti 	of tcortary, •1Jc1trt::(ltt of rCl'coi-inel. •0 
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GU1AHATI 
.g 	I I 6i3 	 -- 

In the matter of :- 

o.4 NO. 188 	1995 
:c 	 SH* P K BAISHYA AND OTRS 

- 

(. 

Applicant 

Union of India & Others 

i... Respondents 

Written statement for and on behalf of Respondents 
Nos 1, 2, 3, & 4 

I, Major M.K. Arora, Garrison Engineer, 859 Engineer 
Works Section, do 99 A.P.0., do hereby solemnly 
affirm and sy as follows s 

1) 	That I am the Garrison Engineer, 859 Engineer Works 
Section C/a 99 APO and Respondents No 3 in the case, and 

acquinted with the facts and Circumstances of the case. I have 
understood the contents thereof. Save and except whatever is 

specifically admitted in the written statement the other 

contentions and statement made in the application may he 

deemed to have been denied. I am compentent and authorjsed to 

file this written statement on behalf of all the respondents. 

	

2) 	That the raspondent beg to state that the special 
Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India, Min of Def letter No B/3 7 269/AG/PS_3(a)/165/D ( pay/ 
Services) dated 31st Jan 95. The order came into effect 

wef 01st Apr 1993. AS per Govt of India. Min of Def letter, 

it has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissible 

to the Defence elvilian employees on representation from 

all Defence employees of thisiorks Section during the month 

of July 1995 the, payment of arrears of SA (RL) for the 

period from 01st April 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAKIrrJ from the employees that "Any over 

Payment of arrears of SCA (RL) that may be found at a later date 

is refundable to this office", 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Min of Def letter 

Contd.. . .P/2 



(2) 

No B/37269/AG/PS.-3(.a)/730/D(Pay/se vices) dated 17th April 1995 

reg&.rding Field Service Concessions to Defence Civilian Employd 

sexving in the newly defiaed area under which it has been 

clarified that Special Compensatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of. SCA (RL) for the above period CDA Guwahati Issued 

instruction to this office and Asstt. Accounts Officer vide 

his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is 

- irregular and be recovered in lump sum as the employees are 

availing field service concessions. Both the concessions i.e. 

SCA (RL) and Field Service Concessions could not be granted at 

a time. The matter is under examination in consultation with 

Min of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

5) That the respondents beg to state that the on receipt of 

Ivlinof Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under a- 

"These orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from Olst April 93 to 30 Jan 95 Similarly no 

payment on account of SDA/SCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995". 

.6) 	That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India. Min of Def letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/services) dt 12th Sept 95, 

that both of the concessions are not admissible at the same time. 

7) 	That the respondents beg to state that this unit is located 

In the remote and hard area at the distance of 140 Kms away from 

Tezpur at the height of 4749 ft from sea level where eveu 

communication to and from is very must mnfrequeant due to the 

rough terrain of the area. Based on this fact, the Govt of 

India, Min of Def has declared this area as Field Service Concession 

area wherein the Cacilities for field Concessionsäre being enjoyed 
Cont. 

I- 

- .. 



by .Defnce Civilians Ernplyees as per Govt of India, Min of DeE 

lett!rNo. 4/2584/AG/PS-3(a)/1.1/$(pay/serv1ces) dated 25th Jan 
INW 14 	mif led vide Govt of India, Miri of Def letter No. A/257/ 

AG/P-3( b) /1 4-S/2/5(pay/services) dated 02nd March '1q68. 

In view of the clarification received an Govt of India, Mm 

of Def letter dated 31st Jnury*5  and 17th April'5 vide G.vt 

of India, Min of Def letter No. B/3729/AG/PS.e3(a)/182/D(Pay/Se 

rvices) dated 12 Sep5 the recovery of arrears of SCA(RL) for the 

perIod from Qist April'13 to 31st Jan'95 is required to be made 

as $CA(RJ.) and other all.wances are not c.nrrent1y admissible 

a1,nwjth Field Service Concessions, 
S 

81 	That the Respondents be to state that on perusal of our old 

-records, it is revealed that the Civilian employees of this .ffice 

were granted SCA wef 1st OctO1986 vide Govt of India. Min of Def 

letter NaP, 20I14/S 1/8/E-..iV dated 23 $ep'198. The SCA(RL) was 

claimed in respect of this office for Defence Civilian Empl.yees 

through the regular pay bill for the month of 12/06 but the same 

was disallowed by AAO Shi11,n stating that since field service 

concessions are being enjoyed by the employees of this •ffice and 

therefore no ScA(RL) is admissible. In this c.nnecti.n para-'4 of 

letter dated 23 Sep'1986 is relevant. It states that where the 

hill c.rrpensatery allowance or any other compensatory al]..wance is 

more beneficial the same may be allowed in lieu of special c.mpen-

satory allowance. In other words mnly one concession is admissible 

at one time. The payment against the intention of Govt order cannst 

be authorised. 

In view of the present orders received on the subject, it is 

very clear that the ScA(RL) and availing of field service c.ncessi.n 

at the same time are not admissible. Hence recovery of arrears of 

SCA(RL) for the period from 1st Aprilh1593 to 31st Jan'1995 is 

required to be made as per govt of India, Min of Def letter dated 

- 12 $ep1995. 

The irregular,  payment amounting to . 22.0 lakhs made in 

accsunt of arrears of scA(RL) for the period from lst Apr'193 to 

31st.jan'95 is required to be deposited with Govt as the Defence 

CivIlian Emplyees of this office are enjoyed fieAd concession. 

Since the employees of this works section have been paid the 

SCA(RL) for the period from 1 Apr'93 to 31 Jan'95 which is irregular 

in terms of the existing Gevt orders and the latest clarification 

receive4 from Govt af India, min of DeE letter dated 12 Sep'95 on 

the subject, no SCA(RL) will be admissible concurrently with field 

service concession. Hence amount already paid termed as irregular 

Is required to be recvered from the employees. 

c.ntd... 6 

.i-. 



s.d.. 

That with reference to paragraph 1 of the application the 

responnts beg to state that an representatiQn from all the 

Defence Civilian ranplQyaes of this •ffice during the m.nth of Jul' 
1995, the paymentf arrears of SCA(RI) for the period from 

lt A?r'1993 to 31st jan'95 were made after obtaining the under* 

taking from the employees that " any over payment of arrears of SCA 
that may be found later date, is refundable to this office."  

on pqyment of arrears of SCA(RL) for the above peri.d. QA 

Guwahati issued Instructions to this office and Asstt. Account 
Officer vide his letter No, PAy/Gi/IX dated 31st jul'1995 that 

payment of arrears of SCA from 1 &pril'1993 to 31st Jan'95 made 

to the Defence Civilian Employs is irregular and be recovered in 
lunp sum as the employees are enjoying fieid service concession. 
Both the cQncession i.e. grant of SCA(RL) and availing of field 
service cøncesslons culd not be granted at the same time. The 
matter is under examination is consultation with Ministry of Def 
in c3nnection of Ministry of Defence letter No. B/3729/AG/165/ 
PSi3(a)1i(Pay/Services) dated 31st Jan 1 95 (Annexure-I) as mn.dified 
vide Min of Def letter No. B/372/AG/PS-3(a)/73I,k(pay/Services) 
dated 17 Apr'1995 (Annexure-II) 

The both referCnce to paragraph 2 and 3 of the applicati.n 
on the respondents have no cenents. 

That with reference to paragraph 4(1) of the application the 
resp3ndents beg to state that this being the remote area l.cated at 

dstance of 140 Kms away from Tezpur, at the height of 4749 ft 
above sea level, the essential coinmedities are being obtained from 
Tezur by local marchants and thereby the cost convnedities are very 
high. Based on this fact, the Govt of India, Min of Def has 
4eclared this area as Field Service c.ncessi.naj area wherein the 
facilities for field concession are being enjoyed by Defence Civil-
Ian Employees as per Govt of India, Min of Def letter N•. 4/02504/ 
AG/PS-3(a)/B(Pay/Servlces) dated 25th Jan'1964 (Annexure-IrI) 
modified vide Govt of India, Min of Def letter N.. A/25761/AG/PS. 
3(b)/14-S/2,/D(pay/serv1ces) dated 02nd March'198 (Annexure-Iv), 

C.ntd..o.. .pf51r.3. 



(5) 

Ik . . 
Howevr as per the present Govt. order this area has been 

declared as modified field concessional area vide 111n of Def 

letter No, 37269 /RG/PS_ 3 (a)/9O/o(pay/service) dated 13th Jn 1994 

(Annextre ) and the payment oF' srraars or SC (RL) was made 

accordinly on receipt of GOVte of India, 'Min of Oaf letca' 

No 1  B/3 7 269/AC/PS-3(a)/165/Q(Pay/ggrvjce) dated 31st Jan '95 

(Ann a,u.re_I) which was later amanded vide Govt of India, f1i of' 

Def 1etr No. 8/37269/AG/P5/3(a)/730/Q(pay/Srvjce) dated 

17th April95 (RnnexureII) that Defence Civilian employees in 

the newly defined field areas, special Compensatory (Remote' 	I I  

Locality) Allowance and oth3r allowance are not cocurrenti 

admissible alongwith Field Service Conco.ssioris'. 

In view of the abo, hoth the concessions could not b,é 

granted at, yhe same tine as clarified vide Govt of India, Mn Qf 

Del' letter dated 17 April 95 quoted above, as such thepayrnn.t 

made on-account of arrears of SCA (RL) from 1st April 93 to. 

31st' Jan95 is irregular. The intention of the Govt 0  of India 

order is vary clear i.a, only' one COflC8SSIOfl eiher Special 

• ...: Compensatory Allowa nce in terms of Govt of India, Ilin of Df 

*letter datej 17th Aprl 95 or any other compensatory allowance! 

COflCBSSiOfl availsole in terms of any other Govt. order whichovar 

is more beneficial is ad1n131ble. 

It is further clarified that the COnC81ofl of special 

• 	C.omp'ansatory allowance and f'191d service concessions are givn 

• 	under different orders, the same are not admissible simulte4ously 

That with reference to paragraph 4(2) or theapplicatioti 

the respondent beg to state that so far the payment  of Specil 

Compensatory (RL) Allowance to GREF Personnol is concerned, this 

office has no comments to offer aine the Govt. ordes ,cdL 

non adinisibility of both concesaiono concurrently ore very 

Thdt with reference to paragraph 4(3) of the apolicatiri 

the respondents have no comments. 	 • 

That with refereflcc to tho paragraph 4(4) of the aPpllcatl0fl 

the respondents beg to stdte as per Govt. of India, Fun of Def' 

Cont'd4e...P/ 



Letter No, 4(7)/77/0(civ-I) dtd 14th July 80 under which opecial
9(  

 

compensatory allowance (RL).has h Pgrantod initially the 

allowance 111 qUestion is not admissible to civilians who are in rec- 

e.ipt of field service concessions 	It. has been clarified by the 

flinistry OF Finance (Doptt. of Expdr) that the basic conditio g H 

for admisibility of the allowanco remain the same. In connection, 

para-4 of 011 No, dated 23 Sept 06 (hnnexuro—/II) is relevat 	I 

states that where the hill compensatory allowance or any other 

compensatory allouancy is more beneficial the same may be allowed 

- in lieu of speciml Compensatory Allowance, in other words only one c 

concession is admissible at one time. The payFflent against the inten: 

tion of Govt 0  orders connot be authorised,. 

That with reference to the paragraph 4(5) of the application 

the rosponJents hog to stato that as per Govt. of tndia, Min of' 

Oaf tettr No 9/37269/AC/PS-3(a)/165/0(Pay/Services) dated 31t 

.Jan 1 95 (Rnnesuro—I) asmodified vide letter No, 37269/AC/PS-3(a)/ 

D(Pay/services) dabad 17th April 95 (,4nnexure—II the Defence 

Cviiian employees serviog in the newly defined modified field 

area, the special compensatory (Remote Locality) allowance and 

oth&r ailces are not cOncurrently admissible alonguith field service 

concession. The arployces of this office are in receipt of 

Field Service Concession till date, 

That with rorerence to the paragraph 4(6) of the application 

the respondents bag to state that it has been laid that Lhe 

memnora flda dated 14th Dec 83 (Anne'xure—kJIII) and 15t Dec 88 are 

meant for attracting and retaining the service of competent 

'officers posted in the North Eastern Region from other parts of 

the Country and are not apjiicable to the personnel belonqing to 

the region where they are appointed and posted. 3ince the 

applIcants have ben 8pponted and 'posted in the North Thsterfl 

egiOn, the claim does net survive and OA No. 61/95 was rejected. 

That with refarence to tha paragraph 4(7) of the application 

the respondents hag to state that the oresent order on the subjecV 

has been issued vide Govt of India, Tin of Oaf letter No, 

t3/37259/AG1PSI()/ 106/ 0(p ay/Servi ce ) dated 12th Sept'95 



(Ann.exure-II) under which pars 	of Govt oP Ihdia Ilin of Def' 

I-atter Fi 	/37260/' /Ps-3(-0)/1 6.5/D( Pay/service) ated .31st Jn 'q. 

(hnnexure-J) h a s been dol PL, ad Substituted as under :- 

' The .; ordoL3 will come inca forc we P th date of' 1u( oP 

this letter namely uef' 31st Jan YS e 	In other words, no recovery 

Will bg 	On account of cOflcas3iofl like Pree ration/Prie sing16 acc 

ommodat.an 	:lredy availed by DaPence Civilian as part OF Fieid 

service. Concessions from 1 st April 93 to 30th Jan 1 95, Similarly no 

Payment on acco.unt of S0/.5C//S0A(RL) will also be made from Ulst April 

93 to 30th Jan 95 	 . 

The above clarif'ication is . - li' explanatory and thre is o 

iJrther commnts to of'1'er, 

184 That with ref'e.rence to paragraph 4(8) of the application the 

respondents beg to stat .9 that  CDP1's letter for recovery of arrears 

of SCA (RL) paid to the Dc Pence Civilians employees for the peiod 

from 1st ;pril 93 to 31st Jan '95 is in order as per Govt 4  OF India 

1attr uotd in a:a-7 above. Since the Os Pence Civilian employees 

OP this orgenisotion ar in raceiit or Field Sorvice Concessions, the 

request f'or grant or C! (RL) in addition to Pield srvic conc(3sson 

Is not admisib1 as par axi3ting orders. 

- 19) That with ref'arence to paragraph 5 of the application the 

respondents hv no comments. 	 . 

20) That with refarence to paragraph 6 or the application the 

respondents. have no cOmments. 

21). That with ruf'renc to paragraph 9 of the application the 

respondents bag to stata that the clarif'ication received from Govt..' 

01 India, I'linistry or 3ePence lettr No. /37269/AC/PS-3(a)/1862/ 

D(PayjSrvice) da ted 12th Sept 1 95 (Annexure-VIlI) has categorically 

st3bd that both tha cOncession are not admissible concurrently andthe, 

stay order pas:d by the -lon'hle Tribunal may be vacated. 

22) That with reP:3raflce to p3ragraph 10 9 11 and 12 OF tha aplictiàn 

the respondents hsv no comments, 

Contd ..... P/8 



. 

.23) 	That with the rspehentràves leave of the H.n'ble 

•r.unai to file a4ditirial written statement of ocasien !  

arises. 

.; 	,..... 

I, Ma jor M C Arora, Garrison Enineer, 	Engineer; 

Works section c/o 99 APO ao hereby declare that the statements 

mde in this written statement are true to my kn.wled!e . derived 

from the records of the case. 

I sign this verificatienen this the 	of 

at 	 . 	.• 

rNo 
Date

• .• 	 .,' 

• 	
\ 	 . 

rA.JOR 
GdriSoflEfl9iflOer 
859 EKGR WKS SEC 

. 	$; 	•• 
••*•_ j; 

i 



'I 

) EIELO :nv 

) ltt - r NO, C/37269/1 ~1-/PS-3(a)/165/ D  
31 Jn '95, 

Clviii 'UJS 
.J ±LLLS FIO_FIELD_ 

I 	dirctd to rror to 
:723/0/05 3)/D Poy/S'Jrvjcjo 

nztion Of t.J p:osidnt to th: 
cOflciciOn to DfcncQ ciuilicno 
rJzis & I.YJifjnd Fiold Ar3ao as 

rntjorwd 13ttit - 

DOPOriCD cluilion 	loy000 cuing in th3 nuly ffq lp ns d 
'ioltJ arcCo will continuz. to bo o,tonchcj th-  

4. 

-ii- 	 L •flr.ur 	2 C to Cout lott 	tD. /fl'5ff 
PS 3( / 7 .5/D(PCy/5rvjo) dt 25 	G4 C i fenae  
civilions O221OYC e3ruin3 in 1jlv Qf'ir Field 4rs 
will continuo to b3 3 xtencbd tfr conosojons onum,re 
in rcndi 'B' to Gout lott,r No' AP 25762/rG/s 3(s)/ 
146-'S/2/0(Poy/3orvic3a) dt 2nd i1arch 1958 

In eddition to obOvQ, th3 03ran 	ciuiline 
3orvinç in tho. nouly4 dPirid Field Ar3oo a nd iodifi'd 
Uold croao will b ontitlod to pCyc3nt of Spocial 
Coonotory (moto Lacc,lity) Alloyanco and othr 
allOwaIlcoQ cs odrijosibjo to D3fOflo civilians as par ti)) 
oxisting instructions Lssuod by this flinftatry from ti 
to tilnO. 

- Th3cJ Ord3r0 will COo ma POrco w.af. 1st !pril 1993. 

This iocuos with tho conurronco OP Financo Division of 
this fun vido thir DO No. 5(a)/65A6 (14-90 dt 09.01,195. 

Youroi'aith?ully, 

( 1< I Tluong ) 
Undor Socretary to tho Govt of Indie. 

Pora 13 of 
d' 13 1 94 

3 f'ollowing 
in th• N3 
dof'inod in 

Govt 13tt3r No •  
and to convoy the 
fiold sruics 

Lydzfin -'d Fi1d 
t6o abov3 



COPY 

No. B/37269/AG/pS_3(a)/1862/D(Pay/S 
Government of India 
Ministry of Defence 
New Delhi, the 12th September 95, 

CORRIGENDUM 

The following amendment is made to this Ministrys 

letter NO. .B/37269/AG/pS_3(a)/165/D(Pay/S 	.ices) dated 
311.95, regarding V Field Service Concessions to Defence 
Civilians serving in the newly defind Field areas : 

para2ma be deleted and 

"These orders will come into force w 0 e 0 f, the date 
of issue of this letter namely w.e0f0 314,95. In 
other words no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc already availed of by Defence Civilians as part 
of Field Service Concessions from 1,4,93 to 31,1,95. 
Similarly, no payment on account of SDA/SCA/SCA(RL) 
will also be made from 1,4,93 to 30,1,95" 

20 	This corrigendum issued with the concurrence of the 
Finance Division/AG of this Ministry vide their I.D. 

No. 1033'pA dated 11,9,95. 

Sd/-x x x x x 
C L T Thuanga ) 

Under Secretary to the Govt0 of India 

To 
The Chief of the Army Staff 
New Delhi 

91 



AnnexurG 

Copy of Govt of 1nt, OZ) lttot :o. L/3726/A/30/730' 
)(pay/erVtcc) dtd 17 AprIi'. 

t—sVjCjj (0 1 E1'. LO i)EIE1E C.LV.LL. 

1. 	The following amendments is mQdo to this tintstry.'s letter 
o. Bf37269IAG/PS3 )/O Pay/ ervices) dtod 31 Jan' '3 ,regrdtng 

Field ervice Concessions to Uofence iviltans Z-ervipg in the 
newly defined Field Areas I - 

'Clio Liofonc, ( , ivilian umplOyOOS,SQXViflU in the noiy 
detned rnodtfid held re,wtil continue to rio entitled 
to the special 	 LocRitty)AlloWanCe and 
otor slloance as athiisstble to defence ivilans,ui 
fttzhertry h.ttnertefora,urldar — existing instructions 
issued by this Ministry from time t time. HowOVer,tn 
respoct of )efeno Civilians employeog in the rwwly 

41 defined Field Aros,pcctel Companstory(emote Locality) 
AllowaCe nd other allowanCes are s'ot concurrontly adntssib1e 
a1onvith Field Lervtce CoflCeiiflG.' 

21 	This corriendun issues ith the ccncurrenca of the 
:tnance DivtsionfA'i of this Ministry vide their L.i. o. 
330A dated 05 Aprtl'U). 

Ed/rn. x x x x x x X  x x x x 
( L T T luenga) 

Under Eecretary to the Jovt of India 
Tele : 301273) 
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• (IoPy o 'bvt of Xnja Min of f lettor 	4/02584/A4/?(3 
(a)1C1fWa/rviea) dated 25 Jan 646  
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• 	

%• 

:., 

(a) 	1ve ration pn ,3cte8 ap,1teab.e to eoidbatanta ot'o AXCV  

	

ease.ory 	 ;. • F 

, t. 	• 
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jrmo, of cuh 'njoi. ing for ocntti for OP ro3onC • 

(d)o iitcr'e of fcu.ly aUotrnta 	 .. 	
•..; 

(e) pree ro 61ci tratitt and hcepitat tatzn  

(f)TbVndArSUYj, ,  or fan1y penoton or graity der 
)V1fl CT o' tr 	Instiotiort 157/57 A 	20/58, ao tio oaeo 
may be for K 1Pe1tlo 1k under the oi'n eocfl8ati. Oi: 
vhore applicable 0 	 . 	• 	 • 

fe 	 erdua 	ervee 1 .:.. 
t 	 3 	 I 	 jr4j1 	 • I,, 
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copy of Secret letter No A/25761/AG/PS3(b)/146S/2/D(pay/Servjce) 
dated 2.3.68 from 22R Govt of India iiin of Def,New Delhi, 

Sub : 	Field Service Concessions to_AKM Personnel And Defence 
Ivifls in Opera t lonr Areas 

I am directed to fefer to this Min letter No A/02584/AG/P$3(a)/ 
97-S/D(Pay/$ervices) dt the 25th January, 1964 as extended and Army 
Instruction 7/s/48 as amended from time to time and to say that the president is pleased to sanction the following modification with 
effect from the dates shown :- 

(a) 	The rates of special coinpensatiry allowances will be 
revised 	as under with effect from the 1st Mar, 1968 :- 

Rank kate. 

Hony Commissioned officers 	 30.00 JCOS 25OO Hay. 18,00 Nk 15.00 OR 
NCS (E) 13.00 

10.00 

Field Service Concessions will cease to be admissibJe to 
officers & personnel (including civilians paid dg from Defence 
Services Estimates) serving in Municipal & Cantonment areas of a- 

(1) SRINAGAR, JA13tJ, UDHAIUR and Darjeeling with effect 
from the 1st March 1968 

Siliguri & Bagdogra with. effect ftom 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admIssible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied 0  

(i) Concessions listed in Appx 'A' to this letter to service 
officers and personnel and those In Appendix 'B' to Civilians paid from Defence Services Estimates. 

Special ad-hoc allowance of Rs. 70/_pn to married 
service officers forced to live singly due to non-availability 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period. 

(Iii) The Concessions listed In Appx 'A' and the special ad-hoc allowance referred to at (ii) above will be 
7i€h?awn when married accommodation is available to the 
extent of 50%. 

Field Service Concessions for all the other areas would 
be reviewed every two years. 

This letter issues with concurrence of the Min of Fin 
(Defence) vide their U.O. No 279-S/PA of 1968 



/cOPy / 

/ Appendix °B $ to Ministry of t 	 ( 	Defence letter No A/25761/AG/ 	° 
\"1 PS 3(b)/146 .S/2/D(pay/se,jce5) 

Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
Combatants And NCS(E) (BOTH POSTED) AND LOCALLY RECRUITED). 

Free remittance of family allotments. 
2 postage free forces letters per individual per week 
Remittance within INDIAN limits of money orders and 

I. 	Indian postal orders free of commission upto the maximum 
value of RS. 30/- per month per Individual. 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent 0 ' If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned 0  

Note : 10' Dearness allowanges will continue to be 
admissible in full. 

Note:- 2. The concession in (d) above Is applicable only in 
respect of accomodatlon held by the Ministry of 
Dfence 0  Separate orders will follow in respect of 
accommodation belong to the Ministry of works 
housing and supply 0  

1. 
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Wwa 3rth;zne !.D 61834.uki RI) 0890.. aoi Junction 111).. 
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to 	1rct: withL3 at 

063) 	 along ft 	•niii 'ro 1ii& (i 43) 

	

- 	 . 	• •"'.' 

FIR  



42) an I trib 1tu to nii -ZtJ?W (S 6686) 
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(Th 0739) (e>.c1ud1n tQn li:itj) to JJ•4MGihR (T}! 3539) 

(: 5o2') XLJ (OVII 1423) ti 	(a 2593) 
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/ No. 20014/4/86-E.W 
d Govt of India, 

MkiStry of Finance 
Deptt of ExpendIture 

(COPY) 	
7 

4 
New Delhi the 23rd Sept'86 

OFFICER MEMORANDUN 

Subjet : Grant of Special Coinp (Remote Locality) Allowance of 
Central Govt employees posted in Arunalehal Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp(Rernote 
locality) Allowance to Central Govt Employees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/lC/86dated the 13 jp 86. 
&anction of the president is hereby conveyed, in superssjon of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Goirt Enployees posted 
in Arunalchal Pradesh at the following revised rates :- 

- —  —  
—— — — — — — — — — 

Sri 	Area Rates of 

————- 

Specia1 X Corn; Allowance per month (R;) 
No Basic Pay 

below 
Basic pay 
of Rs.950/- 	

as C 	Basic Basic pay 
Rs. 950/- above but 	Rs 0  1500/..Y 	of 	Rs, 

below 1500/-above 	of Rs, 	'd Jf 

but 	2000/- and above 

below RS0 aad 
200"- 	above 

but 
below 

----- 

— --—------------------------ _°°2L------------- 
i •  Diffwt-jcult 150/ 250/.. 	350/- 	50O/- 	660/- area of 

Arunaichal 
Pradesh 

2. Through out 125/- 200/- 	275/- 	. 	400/- 	525/- 
Arunaichal 
Pradesh except 

diffIcult areas - — — 

 These areas take effect from 11086 for the period from 1.1.86 
to 20,986, the above allowances will be drawn at the existing rates 
pn the matopnal pay in the pre-revise scale 0  

Pay means pay in the revised zscales of pay introduced under the 
CCS (RP) Rules 1986,R In the case of those who retaiàed the exist 
scale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1.1086 The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prtectiDn wil MMdX continues till the emp yes rem-
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd 0 . . 2/- 



(copt) 

2 

Note :.Pay means pay as pay as defined under FR. cc 9(21)(a)(j) 

The central Govt employees in respect of Special Compensatory 
allowance x under there.order wilL not be entitled to composite 
Hill compensatory allowance in addition. However where tie Hill Cornpe. 
nstory Allowance of any other compens.tory allowance admissible is 
more beneficial the same may be allowed in lieu of the Speical 
Compensatory allowance. 

The Special Compensatoru allowance will be 4x regulated during 
leave joining a time and suspension in the same manner as city 
Compensatory allowance under this Ministrys Office Memorandum No, 
2.((87)-E-II (B)/64 dated the 27 th November 1965 as amended from 
time to time, 

6. These arears will apply to civilians employees of the Central 
Govt belonging to Group B, C and I) only 0  These orders will also 
apply to the B,C and D civilians employees paid from the Defence 
Service Estimates, In regard to Armed Forces personnel and Railway 
Employees the S arate orders will be issued by the Ministry of 
Defence and Deptt of Ra1lays resoectively 0  

7 	in their application to the staff of India Audit and Account 
Deptt, these orders issue in consultation with Controller & 
Auditor General of india0 

8. Hindi version of the order Is attached, 

Sd/-x-x.-x--x-x..x 
( RVerma 

Joint Secy to the Govt of India 

T 	C 

( PT Peethamner ) 
Lt 
For Garrison Engineer 



'I 

4 	
4//C51V 

• 	.' V 	 • 
A•& 

C. 	LIZ1kL 
laL: AtIJ11.1, the 16th 
&L1L&i 1Z3 

iQ 	••4.1 	 Ji)) 4 O 	aMi 	 (L)Li 

4 	i•' 	 .s 1JJ a (.) 

t. 	tOtth' and rCttrAiflg the 3ervioet3 of øtC1t 

(Ziut 	 ViCC 	 Lorth 1c2tCTfl 	jon COPiDtT1 th 	tt6 

o :. 	 - fliur, £iCr1-fld and cipura QflU tIIC tflj 

c iu.11 21ac2h ii itora1 has been €nz.Cifljj th 
cL.Y.;. - ti LVCiflit for QL tit. 	hc Govcri1rnt ad cpntc 

	

flCCi hC hatrzaTL31i9 of Ueuretarl , ertnt of 	comc. 

j'.iVC ACOZ, IX rLViCW the CXU3tiZ1j al1ouanoc3 nd tt1t 

tc.L 	.J.bic o Vie v.r1ouo 	tc1tC8 uI iVi1iaLi 	 COcrii 

c. '.ç'z 	ir -  ic this reiolt & to ucst suitab1 ioVC- 

- 	at0 - 	OrJCLTtiOfl cf The '.'oznittce have been caxeuL1y 
i W1(J COVtrnYit ar.0 tht PCoidcnt is no p1cacc to 

follot:iJ:- 

çc 

¶Lh;;c will bc i flccat tenure of jostint of 3 Ycara at 4.4 ticx 
o.1iC3 tzith erviee cj, 10 yer oi. le& 	ra 2 ycao ci a 

i 	 with coxe then 10 yeara of ccrvicc0  Pcrtos of 
cto. in cxecsC of 15 day per year util be e1u 

cofltJ thc.. 'itC puicd o 43 ycar50 OZ1IOUD Ofl OOL1C 

Xitu tcrure o.i cervjuC 	stioi;d cbovo 0  iy be oici.. 
..:' ctin to 1 otatiL. of Their Cot&C Qu zfar &S pODLibLe0 

1 	o:.y ptr.orL 1ncC 
 

of (..uti.z 1r the preztribtü tCTLU 	In 
h11 bc Livul etc rcoztitiofl in thL i3o o 

i1. ,L. oii3 in the vctcr of:- 

piOt. o. uutttifl Qi tIit L1ntr.J. GoVcnLit O.t1oyceD 
t: 	ttC/1hhiCfl LLitori(2 01 tfle .orth totn .ejoz iiU 

L :LI.i 3 ,yciis UL2.er.. eii bc extenucu in 
.n iuiC3 	ibiierVtCC ac UO1L c uhon The ci)1.Oycc 

c4:•..-t i 

	

	).t).L( 	to ty iO1t1C. he ad.2uib1e ucpUttiO 
a1L0J.-1c 'au1 Azo eontthuc to be 7ic1 cauin, tht. period of 

co t.xtU.CLo  

) :-c  
p. 	 OL 

() ?rOZ2tiCL lfl Ith post3; 
(b) eutt1crk to c.ntrl tt-Lalre po3tc; anu 

cctroc o f t.inin abi'ea.. 

•r -.: 	'i. 	ujZilit 0 at iezt thrcc ya er3 3ervCe i:i 
uat 	r... •" 	o 	 tnvrc 1c',utationc 	y 1co be ic1cci 

to 	OJ(.-.-.J in CLrvif... -C8 of LritoriOus ccx'vlcc in t. Lort 

z 

LOILt(ko 0 0 0oo 00 2 
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in 	 ..L10fl t 

•. 	.. '.t) 	;f .11o'.rc : - 	. 	- 	 •-,-- 	, 4 

çj.'1jn cz,10yeen âo have aLl Lnja 
l'.iiJ will lx. 	a pxici1 (ity) 1loae 

o' 5 r c..iit of bazic pay cibj(ut to a oetlthç of 
)4. 	.onth on poz tlic any Dtzition in ttc hozt1i L$atn 

of t:o 	c.j1cycc3 viio aro cxecpt iopayzt of • 	; vjfl, ouevcr, xot bc Cli6ible Xox t1i8 epwi4 (Iutg) 
JJ.ci_c. 	ciJ. (luty) tsilovie will bc In aduition to any 
. ... I y (mu/or ctti (iut,) 1lcwc.e aLccaLy being dNwn 

to tta. oii.u.tIon tt ttit totaL o i,th pot]. (u't) 
r ].ur cccia1 Dy/.(DUtatiOfl (.i)uty) A11ouaxce  will zlGt 

ijj/.. p.c. Q411-;1 4.11owaroe lLc 	coti o?u 3 tory 
rcc uill be run ocpur$cly, 

1, 

L: ..to or the allo.ne till! be 51 of bc3ic ',ty fn1bict 
P 	'r .34'rr  f 	5U/.. ,.r.o  acr.j&jb1e to all 	 without 

.iit. 	c co:c a'.lct:r4ce till be id4o3bL vith 
e1u 	zo 1-7582 it t!.c oaco of 

- 

it of 4lloraie tjLl lx as ibl].0w3 2cr t wholt, of 
- 

, 40/.. p, mw 
LC rj 1  260/- 	 15 of boic y OLbjcct to 

LUXjJfl o2 r• , 1: 0/.. p.L 

3. 

Jcof the aUoxo viii be u 
••, t.I 

(-) 	 — 25 of 'iy cubjcct 
of C34, 5W- aflu 	iuQ of 
:;. 150/. • 

(b) 	tCS ..-  
0 

'a:., U)t.4) . 260/- 	1z. 40/..  P. 

	

aj abovo j. 	/- 	15: of bade pay zbjcot to a 
cai of i.1$U/- p.c, 

io eh-in. 1 'hc C13tifl x$e o 	c5.iQt 
11rtir4cc 	 L .U1.CI1L1 ?r3ct.ya, 	alu czd 

t 	tL cI&t21; 21tc O. iUturbanco ;.11ow 	L1tl. 
.1i pci.i' 	:cai c 	17-orac, 

U,- x 	x xx xc 
LCD Scorotary to th& Govt 0- India\ 

(a t 	I 

,,2-_-- 
(D. V. S. Ryudu) 
AEB/R 
AGE(T) 
For Girrion Engiuccr  


